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: THE MINISTER OF STATE
IN THE DEPARTMENT OF
DEFENCE PRODUCTION AND
SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI CHINTA-
MANI PANIGRAHI) : (a) Recruit-
ment in Defence Forces is open to
all sections of society, irrespective
of caste, creed or religion, provided
they satisfy the laid down physical,
medical and educational standards.
There is no policy of reservatien
for recruitments to the armed forces.

(®) and (c) Do not arise.

‘Complaint Lodzed by Humanist Inter-
aational Stockholm Committee re-

.garding Bofors Gun deal with India |

4346. SHRI SUKOMAL SEN :
Will the Minister of DEFENCE
be pleased to state :

(a) whether it is a fact that the .

Humanist International Stockholm
Committee has lodged complaint
with the Prosecutor-General of
Sweden for the prosecution of
Bofors and its two former Directors
on charges of fraud, criminal breach
of trust and falsification of docu-
ments in connection with the Bofors’
1700 core Howetzer gun deal with
{ India;

) (b) if so, what are the details
. thereof;; and

(c) whether Government of India

. is also going to lodge similar com-

plaints with the Prosecutor-General
of Sweden ?

THE MINISTER OF DEFENCE
(SHRI K.C PAND) : () ani (b)
The Governmant has no information
about 21y 5131 ¢onolaiat,

(¢) No, Sir. .~

Schemes to be T1corporated in Eighth

Five 2= 2y
4347. SHRT K.V. THANIKA-
- BALU Will ths Minister of

,PLAN\H.N’} 33 pleased to state

(a) whether the Planning Com-
mission has prepared any schemes
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which will be incorporated in the
Eighth Five Year Plan;

(b) if so, the projects on which -

main thrusts will be provided in the -

Eighth Five Year Plan; and

(c) whether final decision has
been taken in this regard ? ¢

THE MINISTER OF PLAN-
NING AND THE MINISTER OF .
PROGRAMME IMPLEMENTA-
TION (SHRI MADHAVSINH
SOLANKI) : (a) to (c) Priority
will be given to the expeditions com- -
pletion of the on going schemes as
at the commencement of the 8th
Plan. In so far as new schemes/
projects are concerned a decision -
will be taken in the light of inter~
sectoral priorities set out in the
Approach Paper of the Plan to be
approved by the National Develop--
ment Council.

Manufactaring facilities of Aircraft
in the Country

4348, SHRI KRISHNA KUMAR
BIRLA : Will the Minister of -
PLANNING be pleased to state:

(a) whether it is a fact that the
Planning Commission is setting up
an interministerial committee to ex-
amine the feasibility for promoting
aircraft manufacturing facilities in
the country for export purposes and-
with end in view, Government pro-
poses to liberalise its licensing policy
to facilitate the private sector to
enter the sophisticated field of engi-
neering; and

(» if so, what are the details
thereof ?

THE MINISTER OF PLAN-
NING AND THE MINISTER OF
PROGRAMME IMPLEMENTA-
TION (SHRI MADHAVSINH
SOLANKI) : (a) and (b) Planning
Commission has set up a Group
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~ for examining the prospects of manu-
" facture of aircrafts and their com-
ponents in the country. The Group
..is to examine different aspects like
. demand, indigenous capabilities, pos-
sible areas for manufacture of air-
crafts/components, creation of addi-
tional manufacturing facilities, possi~
bilities of integrating the manu-
facturing facilities for civilian and
defence sectors etc. The Group is
expected to submit its report by 28th
‘February, 1989.

-:U.S. Military Aid to Supplcment
" Pakistan’s Defence Production

4349. SHRI V. NARAYANA-
SAMY: Will the Minister of
DEFENCE be plcased to state

(a) whether Gcverrment -are

- aware cf the Pakistan’s' prc gramme

of indigencus defince preducticn

to supplcment the massive American

military aid it has been receiving for
the post fow years ; and ;

(b) if so, what st(ps Geverrment
are taking as its dcfince strategy
to meet Pakistan’s massive plan
for indigencus preducticn of weapon
~systems ?

THE MINISTER OF STATE IN
THE DEPARTVENT OF DEFENCE
PRODUCTICN AND SUPPLIES
IN THE MINISTRY OF DE-
FENCE (SHRI CHINTAMANI
PANIGRAHI): (2) Yes, Sir.

(b) Geverrmynt koep a careful
watch cn all divelcpmsnts having
a bearirg cn the ccvntiy’s security

ard take apprecpriate msasures to -

mainfain full dcfince pr(parcdncss
at all times. ,

Foreign Fard tebird relvetance of

LTTE to Settle issve of Sri
Lenkan Tezwils .

4350. SFRT V. NARAYANA-
SAMY: Will ‘}¢ WMirister ¢f EX-
TIRNAL AFFAIRS be pleased to
state :

(a) whetker it ic a fact that there
is a fcraign Fard bekird  tke relu-
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ctance of LTTE in ccming to a.
settliment on the issue c¢f Sri Lankan.
Tamils; and

() if so, whether Government

have identified the fcreign forces which.

are enccuraging the Sri Lanka’s
Tamils to creat law ard crder situa-
ticn and killing ¢f innccent - pccple
in the castern and northern region
of Sri Lanka ? -

THE MINISTER OF STATE

IN THE MINISTRY OF EXTER--
NAL AFFAIRS (SHRI K. NAT-
WAR SINGH) : (a) and (b)

reperts abcut LTTE's links vnth
foreign agencies.

Exemption to Persons for Summoning
Examination on Qath by the Tribunalt

14351. SHRI SHANKER SINH
VAGHELA: Will the PRIME
MINISTER be plcased to state :

(a) whether Sccticn 22(3) (a) of
the Ccntral Administiative Tribunal
Act, 1985 ccrtemp'a'cs ary partis
cular individval cr catrgery of pere
scns whe carrct be summenecd and
exizlmmcd cn cath by the Tribynal;
an

(b) if so, the manner in which -

tribvnal is svpprsed ic dispense
justice cn invi stigatr ¢ merit in  cases

where fravd, prerjury cr contempt

\

. 'While  Gcverrment Lave no
definite infcrmaticn  in  this
regard, there have been scveral!

have been allegrd ard are an issue ?°

TFE WNINISTEF OF STATE
IN TFE NINISTFY CF FER--
SCNNEL. TUFLIC CFIEVANCES
AND TENSICNS AND THE
VMINISTER CF STATE IN THE
MINISTRY CF FCMVE AFFAIRS'
(SHRIP. CFIDANMPARAM) :
(a) ard (b) Sicticr 22( (a) read
with clavse () ¢f 1}e Acmivistra-
tive Tribvral Act.
the pewers of 1he Ciroral Acminis--
trative Tritvra) for oo mmerirg and’
enfcreirp the attedarcr of ary person:
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